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REPORT OF COMMITTEE IN COMPLIANCE WITH THE ORDER OF HON’BLE 
NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI IN THE MATTER 
APPEAL NO. 42/2020 (WZ) (RAM BABAN BORKAR VS M/S. DEEPAK FERTILISERS & 
PETROCHEMICAL CORPORATION LTD. & ORS.) 

 

1.0 BACKGROUND 

 

An Appeal filed vide Appeal No. 42 of 2020 titled Ram Baban Borkar Vs M/s. Deepak Fertilisers & 

Petrochemical Corporation Ltd. & Ors against the Environmental Clearance granted by State 

Environment Impact Assessment Authority (SEIAA), Maharashtra on 20.07.2020 for shopping 

mall project by M/s. Deepak Fertilizers & Petrochemical Corporation Limited at Pune. 

 

Grievance in the appeal is that the Project Proponent earlier obtained Environmental Clearance 

(EC) on 10.04.2007 with total permissible area of 34170.83 m2. It is alleged that further the 

construction to the extent of 60397.81 m2 was raised without EC.  

 

A complaint was filed against the same on which show cause notice was issued by the 

Maharashtra Government and the same was thereafter withdrawn on 18.02.2020 with following 

observations: - 

 

“After examination of the documents submitted by you along with your representation 

dated 10.02.2020 and 13.02.2020 and the submission made during the personal hearing 

conducted on 15.02.2020, it has been observed that the project proponent M/s. Yerrowda 

Investments Limited has carried out construction activity in respect of building construction 

project “Ishanya Mall “situated at Survey No. 190(P) & 192(P) of Village –Yerwada, Taluka- 

Haveli, District- Pune. 

 

It is clear from the record that project proponent has obtained Environmental Clearance 

and also obtained necessary permissions from the concerned departments. 
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Therefore, there is no case of violation of the Environmental (P) Act, 1986 r.w. EIA 

Notification dated 14.09.2006 Therefore, the show cause notice/proposed directions u/s of 

the Environmental Act needs to be withdrawn.” 

 

The applicant alleges that if the Project Proponent had initially taken EC, constructions raised are 

in excess of the construction permitted under the original EC which is not permissible as held by 

the Hon’ble Supreme Court in (2020) 2 Supreme Court Cases 66, Keystone Realtors Private 

Limited V. Anil V. Tharthare and Ors. It is for this reason that subsequently EC has been sought 

and granted. Absence of EC prior to construction deprives the authorities’ opportunity of 

appraisal of impact of additional construction on the environment. Ex post facto EC is thus illegal. 

Either the construction need to be demolished or compensation needs to be assessed and 

recovered.  

 

The Hon’ble NGT has directed vide para 4 of the order dated 10.12.2020 that, 

 

 “4. Before proceeding further, we find it necessary to require a joint Committee of SEIAA, 

Maharashtra, the CPCB and the Maharashtra State PCB to look into the matter and give a 

factual and action taken report. The SEIAA, Maharashtra will be the nodal agency for 

coordination and compliance. The joint Committee may give an opportunity of hearing to 

the Project Proponent and consider its view point.” 

 

Copy of the order dated 10.12.2020 is provided as Annexure-I.  

 

In compliance with the aforesaid order of the Hon’ble NGT, a Joint Committee consisting of the 

following officials visited M/s. Deepak Fertilizer & Petrochemical Corporation Ltd. “Ishanya Mall”, 

Survey No. 190 (p), 192(P), CTS no. 2185- A, P. No. A, B & C, Shastri Nagar, Yerwada, Tal. Haveli, 

Dist. Pune, on 09.08.2021-  

 

 Shri. Pankaj Joshi, Member SEIAA, Maharashtra 
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 Shri. Pratik Bharne, Scientist ‘E’, Regional Directorate, CPCB, Pune 

 Dr. Y. B. Sontakke, Joint Director (Water), MPCB, Mumbai 

 Shri. Nitin Shinde, I/c. Regional Officer, MPCB, Pune 

 Shri. Pratap Jagtap, Sub Regional Officer, MPCB, Pune-I 

 

Shri. Rajesh Shinde, Deputy Engineer, Pune Municipal Corporation (PMC), Pune along with other 

officials accompanied the joint committee during the visit. Shri Shetty, Operation Manager and 

other representatives of Ishanya Mall (M/s Deepak Fertilizer & Petrochemical Corporation Ltd) 

were present during the visit.  

 

2.0 OBSERVATIONS AND FINDINGS  

 

2.1 ENVIRONMENTAL CLEARANCE (EC) AND VIOLATIONS THERETO, IF ANY 

 

2.1.1 The project proponent M/s. Deepak Fertilizers & Petrochemical Corporation Limited 

submitted application under EIA Notification 1994 (as amended on July 7, 2004) to MoEF 

for Environmental Clearance (EC) for construction of shopping mall. Ministry appraised 

the application under EIA Notification 2006 and granted Environmental Clearance (EC) for 

the project vide letter No.21-243/2006-IA.III dated 10.04.2007. Copy of the EC dated 

10.04.2007 is provided at Annexure-II. 

 

2.1.2 The said EC dated 10.04.2007 was granted for total plot area of 41,806.35 sq.m for 

development of Shopping Mall “Ishanya” at C.S. No. 190 & 192, Shastri Nagar, Yerwada, 

Pune, Maharashtra with a total built up area of 34,170.83 sq.m. 

 
2.1.3 Details of the Commencement Certificate, Plinth Check Certificate, EC granted and 

current construction status are given at Table No. 1. 
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Table No. 01: Details of the Commencement Certificate, Plinth Check Certificate, EC granted and Construction Status 

Sl. No. Particulars Plot Area Configuration Total Built-up Area 
1.  Commencement Certificate 

CC/1050/03 dated 
19.12.2003 

88593.06 sq.m  N-Showroom: G+2 
O-Showroom: G+2 
P-Showroom: G+3 
Q-Showroom: G+2 
S-Centre Entrance Lobby: G 
T-Multipurpose Hall: G 
Stalls (1-4): G+1 

Total FSI-27561.02 sq.m 
Total Non-FSI#- 28091.31 sq.m 
TBUA- 55652.33 sq.m 

2.  Plinth Check Certificate 
dated 09.11.2005 

- For Building No. ‘N’ & ‘O’ as per Commencement Certificate dated 19.12.2003 

3.  Commencement Certificate 
CC/4109/05 dated 
27.02.2006 

88593.06 sq.m Building No. 0: 0 
Building No. 1: G+4 
Building No. 2: G+3 
Building No. 3 & 4: G+4 
Building No. 5: G+1 
Building No. 6: G+2 

Total FSI-28719.25 sq.m 
Total Non-FSI#-38014.91 sq.m 
TBUA- 66734.16 sq.m 

4.  Plinth Check Certificate 
dated 04.03.2006 

- For Building No. ‘4’, as per Commencement Certificate dated 27.02.2006 

5.  Plinth Check Certificate 
dated 21.06.2006 

- For Building No. ‘3’, as per Commencement Certificate dated 27.02.2006 

6.  Plinth Check Certificate 
dated 19.10.2006 

- For Building No. ‘0’ (Part), Building No. ‘5’ (Part) and Building No. ‘6’ (Part) as per 
Commencement Certificate dated 27.02.2006 

7.  EC dated 10.04.2007 
granted by MoEF&CC, GoI 

41806.35 sq.m For development of Shopping Mall “Ishanya” with a Total Built Up Area of 34,170.83 
sq.m. 

8.  Commencement Certificate 
CC/0712/07 dated 
28.05.2007 

60981.55 sq.m Building No. 0: LG+S+2 
Building No. 1: LG+S+3 
Building No. 2: LG+S+3 
Building No. 3  & 4: LG/P+S+3 
Building No. 5: LG+S+1 
Building No. 6: LG/P+S+2 

Total FSI-32853.24 sq.m 
Total Non-FSI#-38050.66 sq.m 
TBUA- 70903.90 sq.m 

9.  Completion Certificate 
Dated 17.08.2007 

- For 21 Showrooms of Building No. 4 as per Commencement Certificate dated 
16.03.1990 & 28.05.2007  
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10.  Commencement Certificate 
CC/2804/07 dated 
15.12.2007 

60981.55 sq.m Building No. 0: LG+S+2 
Building No. 1: LG+S+3 
Building No. 2: LG+S+3 
Building No. 3 & 4: LG/P+S+3 
Building No. 5: LG+S+1 
Building No. 6: LG/P+S+2 

Total FSI-32423.65 sq.m 
Total Non-FSI#-38480.25 sq.m 
TBUA- 70903.90 sq.m 

11.  Completion Certificate 
Dated 18.12.2007 

- For 20 Showrooms of Building No. 1 as per Commencement Certificate dated 
15.12.2007  

12.  Commencement Certificate 
CC/0163/08 dated 
16.04.2008 

60981.55 sq.m Building No. 0: LG+S+2 
Building No. 1: LG+S+3 
Building No. 2: LG+S+3 
Building No. 3 & 4: LG/P+S+3 
Building No. 5: LG+S+1 
Building No. 6: LG/P+S+2 

Total FSI-31121.99 sq.m 
Total Non-FSI#-39781.91 sq.m 
TBUA- 70903.90 sq.m 

13.  Completion Certificate 
Dated 03.06.2008 

- For   
7 Showrooms with entire Building No. 0,  
44 Showrooms & 2 Store Room of Building No. 2 only, 
74 Showrooms & 2 warehouse storage of Building No. 3&4only, 
20 Showrooms, 1 Office, Kitchens, Communications Room, Storeroom, Mall Office, 
Cafeteria of Building No. 5 only, 
10 Showrooms, 7 Offices, Kitchen of Building No. 6 only 
as per Commencement Certificate dated 16.04.2008  

14.  Commencement Certificate 
CC/0924/10/51 dated 
15.06.2010 

59399.43 sq.m Building No. 0 (Entrance Hall): LG+S+2 
Building No. 1 (Showroom): LG+S+3 
Building No. 2 (Showroom): LG+S+3 
Building No. 3 & 4 (Showroom): LG/P+S+3 
Building No. 5 (Cafe): LG+S+1 
Building No. 6 (Multipurpose Hall): LG/P+S+2 
Building No. 7: (Arcade): G+3 

Total FSI-32113.18 sq.m 
Total Non-FSI#-41539.76 sq.m 
TBUA- 73652.94 sq.m 

15.  Commencement Certificate 
CC/2106/10 dated 
30.09.2010 

59399.43 sq.m Building No. 0: LG+S+2 
Building No. 1: LG+S+3 
Building No. 2: LG+S+3 
Building No. 3 & 4: LG/P+S+3 
Building No. 5: LG+S+1 
Building No. 6: LG/P+S+2 
Building No. 7: LG/P+S+2 

Total FSI-32838.88 sq.m 
Total Non-FSI#-41539.76 sq.m 
TBUA- 74378.64 sq.m 
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16.  Commencement Certificate 
CC/4177/10/V/60 dated 
15.03.2011 

59399.43 sq.m Building No. 0: LG+S+2 
Building No. 1: LG+S+3 
Building No. 2: LG+S+3 
Building No. 3 & 4: LG/P+S+3 
Building No. 5: LG+S+1 
Building No. 6: LG/P+S+2 
Building No. 7: LG/P+S+2 

Total FSI-36847.09 sq.m 
Total Non-FSI#-41874.27 sq.m 
TBUA- 78721.36 sq.m 

17.  Commencement Certificate 
CC/4177/10 dated 
15.03.2011 

59399.43 sq.m Building No. 0: LG+S+2 
Building No. 1: LG+S+3 
Building No. 2: LG+S+3 
Building No. 3 & 4: LG/P+S+3 
Building No. 5: LG+S+1 
Building No. 6: LG/P+S+2 
Building No. 7: LG/P+S+2 

Total FSI-36847.09 sq.m 
Total Non-FSI#-41874.27 sq.m 
TBUA-78721.36 sq.m 

18.  Plinth Check Certificate 
dated 16.03.2011 

- For Building No. ‘0’ (Part), Building No. ‘6’ (Part) and Building No. ‘7’ as per 
Commencement Certificate dated 30.09.2010 

19.  Plinth Check Certificate 
dated 18.04.2011 

- For Building No. ‘5’ (Part) as per Commencement Certificate dated 15.03.2011 

20.  Commencement Certificate 
CC/1875/12 dated 
03.09.2012 

59399.43 sq.m Building No. 0: LG+UG+2 
Building No. 1: LG+UG+3 
Building No. 2: LG+UG+3 
Building No. 3 & 4: LG+UG+4 
Building No. 5: LG+UG+1 
Building No. 6: LG+UG+2 
Building No. 7: LG+UG+2 

Total FSI-38624.28 sq.m 
Total Non-FSI#-42002.30 sq.m 
TBUA-80626.58 sq.m 

21.  Completion Certificate 
dated 12.02.2013 

- For  14 Showrooms, 11 Showrooms with Store, Office Storeroom, Electrical Room & 
Communication Room, Parking of Building No. 5 as per Commencement Certificate 
dated 03.09.2012  

22.  Completion Certificate 
dated 30.09.2013 

- For Lobby, Panel room, 4 Shops, 4 Anchor Shops, A.H.U.’s Lift Lobbies, Electrical room, 
Gents& Ladies toilets, Corridors & Parking of Building No.7 only as per 
Commencement Certificate dated 03.09.2012  

23.  Commencement Certificate 
CC/1148/14 dated 
14.07.2014 

59399.43 sq.m Building No. 0: LG+UG+2 
Building No. 1: LG+UG+3 
Building No. 2: LG+UG+3 
Building No. 3 & 4: LG+UG+4 
Building No. 5: LG+UG+1 

Total FSI-38624.28 sq.m 
Total Non-FSI#-42002.30 sq.m 
TBUA-80626.58 sq.m 
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Building No. 6: LG+UG+2 
Building No. 7: LG+UG+2 

24.  Completion Certificate 
dated 03.11.2016 

- For 1 Electrical room, 2 A.H.U., 13 Showrooms, Gents & Ladies Toilet , Lift Lobby, 
Passage & Parking of Building No. 2 only as per Commencement Certificate dated 
14.07.2014  

25.  Commencement Certificate 
CC/0027/19 dated 
04.04.2019 

59399.43 sq.m Building No. 0: LG+UG+2 
Building No. 1: LG+UG+3 
Building No. 2: LG+UG+3 
Building No. 3 & 4: LG+UG+2+Mezzanine 
Building No. 5: LG+UG+1 
Building No. 6: LG+UG+2 
Building No. 7: LG+UG+2 
Engineering Office: G 

Total FSI-32710.04 sq.m 
Total Non-FSI#- 40239.55 sq.m 
TBUA-72949.59 sq.m 

26.  EC dated 20.07.2020 
granted by SEIAA, 
Maharashtra  

59399.43 sq.m SEIAA decided to grant EC for – FSI: 32710.04 m2, Non-FSI: 62073.48 m2 and Total 
BUA: 94783.52 (Plan Approval no-CC/0027/19, Dated-04.04.2019) 

27.  Current Status of Project as 
on date 16.05.2022 
reported by PMC vide letter 
dated 20.05.2022 

- - Total FSI-32710.04 sq.m 
Total Non-FSI#-61856.60 sq.m 
TBUA-94568.64  sq.m 

Note- # Non-FSI areas include terrace slab, Podium, Parking. Building services area such as Overhead Water Tank, Engineering Services (Plant Room) 
Area, Sewage Treatment Plant Area, Cooling Tower, Organic Waster Composter, MSEB Sub- Station, Diesel Storage Tank, Diesel Generator Bank, 
Thermal Storage Tank, Transformer and Other Services Equipment, Sewage Collection Tank, Gas Bank, Entrance Wall, Partition Wall, Underground 
Water Tank.  
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Copy of the PMC vide letter dated 20.05.2022 with Details of the Commencement 

Certificate, Plinth Check Certificate, EC granted and Construction Status is provided at 

Annexure-III. 

 

2.1.4 As per the guidelines mentioned in EIA Notification 1994 amended on 07.07.2004; public 

hearing was conducted on 22.02.2006 (Annexure-IV) for the aforesaid project and PP 

approached MoEF for obtaining Environmental Clearance (EC).  

 

2.1.5 PP obtained CTE dated 29.04.2006 (Annexure-V) from MPCB in which the Condition 

No.7 & Condition No. 10 were as follows; 

 

“7. The proposed activity comes under Entry 31 (New Construction Project) listed in 

schedule-I of the EIA Notification dated January 27, 1994 (as amended till date) issued 

by Ministry of Environment & Forests, Govt. of India, New Delhi and therefore 

Environmental Clearance from Govt. of India (MoEF) shall be required as per conditions 

in amended EIA Notification dated July &, 2004.” 

Xxxxxxxxxx 

 

“10. The applicant shall obtain Environmental Clearance from MoEF, GOI before taking 

any steps to develop/start construction the site.” 

 

2.1.6 PP vide letter dated 15.05.2006 (Annexure-VI) submitted a proposal/EIA Report to 

MoEF for the grant of EC. As per said proposal/EIA Report (page-88) PP mentioned built 

up area as 34170.83 sq.m and non-built up spaces as 19575.73 sq.m.  

 

2.1.7 MoEF granted EC to the PP on 10/4/2007 referring application seeking prior 

environmental clearance under the EIA notification 1994 as amended on July 07, 2004. 

The proposal has been appraised as per prescribed procedures and provisions under the 
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EIA Notification 2006. The said EC was granted for Total Built up Area (TBUA) of 34170.83 

sq. m.  

 

Further, PMC has informed that Non-FSI area is not mentioned in the sanctioned plans 

as per then prevailing practice followed by Building Permission Department, PMC. It has 

been informed that Non-FSI areas include terrace slab, Podium, Parking and Building 

services area such as Overhead Water Tank, Engineering Services (Plant Room) Area, 

Sewage Treatment Plant Area, Cooling Tower, Organic Waster Composter, MSEB Sub- 

Station, Diesel Storage Tank, Diesel Generator Bank, Thermal Storage Tank, Transformer 

and Other Services Equipment, Sewage Collection Tank, Gas Bank, Entrance Wall, 

Partition Wall, Underground Water Tank.   

 

Hon’ble Supreme Court in the matter Civil Appeal No. 10854 of 2016 M/s. Goel Ganga 

Developers India Pvt. Ltd. Versus Union of India through Secretary Ministry of 

Environment and Forests & Ors with Civil Appeal No. 10901 of 2016 and Civil Appeal no. 

5157-5158 of 2018, has passed judgement about TBUA as per EIA Notification 2006. The 

relevant paras of the aforesaid Judgement are reproduced below-  

 

“21. In view of the above, we are clearly of the view that the EC granted to the 

project proponent on 04.04.2008 was for constructing a total built up area of 

57,658.42 sq.mtrs. and this would include all covered construction not open to 

the sky. No artificial division on the basis of FSI and non-FSI area can be made. 

Therefore, the NGT was fully justified in coming to the conclusion that the 

construction raised by the project proponent was in total violation of the EC 

granted to it.” 

 

In view of the above, it may be considered that the EC dated 10/4/2007 granted of TBUA 

of 34170.83 sq. m. was for constructing a total built up area of 34170.83 sq. m. and this 
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would include all covered construction not open to the sky. No artificial division on the 

basis of FSI and non-FSI area can be made.   

 

It is observed from the Table-01, that the PP has constructed the total built up area of 

94,568.64 sq.m. more than the approved built up area of 34170.83 sq.m., is violation of 

Environmental Clearance and provisions of EIA Notification 2006.  

 

2.1.8 General Condition, as mentioned at Part B; Para 6 of the said EC sated 10.4.2007 

stipulates that “In case of change(s) in the scope of the project, the project would require 

a fresh appraisal by this Ministry.”   

 

Construction of a new building structure (i.e. Building No. 7) was started which was not 

in the application/proposal dated 15.05.2006 (Annexure-VI) submitted while grant of 

EC dated 10.04.2007. The Commencement Certificate (Please, refer Table-01, Sr No.14) 

for Building No. 07 is issued on 15.06.2010 and obtained Competition Certificate (Please, 

refer Table-01, Sr No.22) on 30.09.2013. 

 

Therefore, PP has violated the General Condition as at Part B; para 6 of the EC dated 

10.04.2007. 

 

2.1.9 As per Section 9 of the EIA notification 2006, validity of the said EC dated 10.04.2007 is 

5 years i.e. 09.04.2012. However, obtaining Commencement Certificate dated 

03/9/2012 and dated 14/7/2014 (as at Sr. No. 20 and 23 of Table-01 above) followed by 

obtaining Completion certificate dated 03/9/2013 and dated 03/11/2016 respectively 

(as at Sl. 22 and 24 of Table-01 above) reveal that construction continued beyond validity 

of the said EC dated 10/4/2007 and thus violated section -09 of the EIA Notification 

2006. 

 
2.1.10 Earlier, PP approached MoEF&CC for the revalidation of EC dated 10.04.2007 and 

MoEF&CC transferred the proposal to SEIAA. PP applied for Environmental Clearance 
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(EC) on 24.12.2016 to SEIAA for the expansion and change in use as referred in 175th 

SEIAA minutes dated 18.09.2019 (Annexure-VII). PP has mentioned in the EC 

application that initiated construction work is of 94,568.64 sqm and proposed total 

built-up area of 95,082.28 sqm (FSI-33008.80 sqm, Non-FSI-62073.48 sqm). 

 
2.1.11 Further, SEIAA decided to grant EC dated 20.07.2020 for – FSI: 32710.04 m2, Non-FSI: 

62073.48 m2 and Total BUA: 94783.52 m2 (Plan Approval no-CC/0027/19, Dated-

04.04.2019). The copy of EC dated 20.07.2020 is attached as Annexure-VIII.  

 
2.1.12 Current status of project as on date 16.05.2022 as reported by PMC vide letter dated 

20.05.2022 (Annexure-III), is as below; 

Total FSI area-32710.04 sq.m 

Total Non FSI area-61856.60 sq.m 

TBUA area- 94568.64 sq.m 

As per aforesaid PMC letter, EC granted on 20.07.2020 for change in use towards 

establishing of Multiplex within existing building. fit out work is not commenced in 

existing building and there is no new construction.  

 

2.1.13 PP had obtained the first EC on 10.04.2007 for total plot area of 41,806.35 sq.m and the 

revised EC on 20.07.2020 for total plot area of 59,399.43 sq.m. PP had added adjoining 

plot of area 17,593.08 sq.m in the EC, dated 20.07.2020. Out of the total area of the plot 

of 59,399.43 sqm, construction has been carried out only on plot of 41,806.35 sq.m. 

However, no construction is carried out on additional adjoining plot with an area of 

17,593.08 sq.m and is still vacant. 

 

2.1.14 With regard to alleged construction exceeding 95082.28 sq.m and other allegations in 

the complaint dated 07.08.2019 and withdrawal of show cause notice/proposed 

direction dated 18.02.2022 (Annexure-IX) by Environment Department, Government of 

Maharashtra, it is observed that construction has still not found to be exceeding the 

231



same i.e. 95082.28 Sqm as PMC vide letter dated 20.05.2022 (Annexure-III) has reported 

the construction of area - 94568.64 sq.m.  

 
2.2 STATUS OF CONSENT TO ESTABLISH/OPERATE ISSUED BY MPCB AND VIOLATIONS 

THEREOF, IF ANY  

 

2.2.1 The details of CTE & CTO issued by MPCB are provided in Table 2 as given below-  

Table 2- Details of CTE & CTO issued by MPCB 

CTE / CTO Date of 
consent 
application 

Date of 
grant of 
consent 

Validity  Plot Area 
(Sqm) 

Total Built 
up Area 
(Sqm) 

CTE 05.09.2005 29.04.2006 Not 
mentioned  

42,000.00 Not 
mentioned 

CTO -- 24.11.2009 31.03.2013 41,806.35 34,170.83 
CTO 28.2.2013 21.01.2014 31.01.2015 41,806.35 34,170.83 
CTO 26.12.2014 03.06.2015 31.01.2017 41,806.35 34,170.83 
CTO 07.12.2016 14.08.2018 01.02.2017 

to 
31.01.2019 

41,806.35 34,170.83 

CTO 07.12.2018 17.05.2019 31.01.2020 41,806.35 34,170.83 
CTO 02.12.2019 08.07.2020 01.02.2020 

to 
31.03.2022 

41,806.35 34,170.83 

Application 
of CTE 

31.08.2020 --- --- 59,399.43 95082.28 

CTO 31.01.2022 --- --- 59,399.43 95082.28 
 

Copy of CTE dated 29.04.2006 (Annexure-V), copy of all CTO and application for CTE is 

provided at Annexure-X.  

 

3.0 CONCLUSIONS  

The above observations reveal the following violations - 

a) Initiating construction of more than TBUA of 34170.84 sq.m., (Please refer para 2.1.7) 

b) Construction of a new building i.e. Building No. 7 in violation of General Condition as 

at Part B; para 6 of the EC dated 10.04.2007, (Please refer para 2.1.8) 

c) Construction even after the expiry of EC dated 10.04.2007 (Please refer para 2.1.9) 
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1 
 

Item No. 01 (Pune Bench)  
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 
(By Video Conferencing) 

 

 
Appeal No. 42/2020(WZ)  

 
Ram Baban Borkar       Appellant 
  

Versus  
 

Union of India & Ors.                     Respondent(s) 

   
  

Date of hearing:  10.12.2020 
 
 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON  
     HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
     HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 
             

Appellant:  Mr. Nitin Lonkar, Advocate  

 

  
ORDER 

  

1. This appeal has been preferred against Environmental Clearance 

granted by SEIAA, Maharashtra on 20.07.2020 for shopping mall project 

by M/s Deepak Fertilizers & Petrochemical Corporation Limited at Pune.  

 

2. According to the appellant, the Project Proponent earlier obtained 

EC on 10.04.2007 with total permissible area of 34170.83 M2. 

Thereafter, further construction to the extent of 60397.81 M2 was raised 

without EC. A complaint was filed against the same on which show cause 

notice was issued by the Maharashtra Government but the same was 

thereafter withdrawn on 18.02.2020 with following observations:- 

“After examination of the documents submitted by you along with 
your representation dated 10.02.2020 and 13.02.2020 and the 
submission made during the personal hearing conducted on 
15.02.2020, it has been observed that the project proponent M/s 
Yerrowda Investments Limited has carried out construction activity in 
respect of building construction project “Ishanya Mall” situated  at 
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Survey No. 190(P) & 192(P) of Village-Yerwada, Taluka-Haveli, District 
Pune. 
 
It is clear from the record that project proponent has obtained 
Environmental Clearance and also obtained necessary permissions 
from the concerned departments. 
 
Therefore, there is no case of violation of the Environment (P) Act, 
1986 r.w. EIA Notification dated 14.09.2006. Therefore, the show 
cause notice/proposed directions u/s 5 of the Environment Act needs 
to be withdrawn.” 
 
 

3. According to the appellant, even if the Project Proponent had 

initially taken EC, constructions raised are in excess of the construction 

permitted under the original EC which is not permissible as held by the 

Hon’ble Supreme Court in (2020) 2 Supreme Court Cases 66, Keystone 

Realtors Private Limited v. Anil V. Tharthare and Ors. It is for this reason 

that subsequently EC has been sought and granted. Absence of EC prior 

to construction deprives the authorities opportunity of appraisal of 

impact of additional constructions on the environment. Ex post facto EC 

is thus illegal. Either the constructions need to be demolished or 

compensation needs to be assessed and recovered.   

 

4. Before proceeding further, we find it necessary to require a joint 

Committee of SEIAA, Maharashtra, the CPCB and the Maharashtra State 

PCB to look into the matter and give a factual and action taken report. 

The SEIAA, Maharashtra will be the nodal agency for coordination and 

compliance. The joint Committee may give an opportunity of hearing to 

the Project Proponent and consider its view point. 

 

5. The report may be furnished to this Tribunal within two months by 

e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ 

OCR Support PDF and not in the form of Image PDF.  
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 A copy of this order be forwarded to the SEIAA, Maharashtra, the 

CPCB and the Maharashtra State PCB by e-mail for compliance.  

 

 

The appellant may serve a set of papers on the SEIAA, 

Maharashtra, the CPCB and the Maharashtra State PCB and file affidavit 

of service within one week from today. 

List for further consideration on 16.03.2021. 

 

 
Adarsh Kumar Goel, CP 

 
 

 
S.K. Singh, JM 

 

 
Dr. Nagin Nanda, EM 

 
December 10, 2020 
Appeal No. 42/2020(WZ)  

SN 
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Shri. Anil Diggikar (Member
Secretary SEIAA)

SEIAA Meeting No: 175 Meeting Date:
September 18, 2019 ( SEIAA-
STATEMENT-0000000293 )

SEIAA-MINUTES-0000002577
Page 1 of

13
Shri. Johny Joseph
(Chairman SEIAA)

Agenda for 175 th Meeting of SEIAA
SEIAA Meeting number: 175 Meeting Date September 18, 2019

Subject: Environment Clearance for Shopping mall project by M/s Deepak Fertilisers & petrochemicals Corporation
Limited
Is a Violation Case: No

1.Name of Project Ishanya Mall
2.Type of institution Private
3.Name of Project Proponent Mr Mahesh Meenakshisundaram
4.Name of Consultant M/s JV Analytical Services
5.Type of project Construction project of Shopping mall
6.New project/expansion in existing
project/modernization/diversification
in existing project

Expansion

7.If expansion/diversification,
whether environmental clearance
has been obtained for existing
project

Yes

8.Location of the project S. No. 190(part), 192(part), CTS number 2185-A, Plot Number – B, Shastri Nagar, Yerawada,
Pune 411 006.

9.Taluka Haveli
10.Village Yerawada
Correspondence Name: Mr Harsh Shah
Room Number: -
Floor: -
Building Name: Ishanya Mall
Road/Street Name: Shastri Nagar
Locality: Yerawada
City: Pune
11.Whether in Corporation /
Municipal / other area PMC

12.IOD/IOA/Concession/Plan
Approval Number

Applied
IOD/IOA/Concession/Plan Approval Number: -
Approved Built-up Area: 95082.28

13.Note on the initiated work (If
applicable) 94568.64 m2 As per Previous EC dated 10th April 2007(No.21-243/2006-IA-III)

14.LOI / NOC / IOD from MHADA/
Other approvals (If applicable) Not Applicable

15.Total Plot Area (sq. m.) 59399.43
16.Deductions 18743.77
17.Net Plot area 40655.66

18 (a).Proposed Built-up Area (FSI &
Non-FSI)

FSI area (sq. m.): 33008.80
Non FSI area (sq. m.): 62073.48
Total BUA area (sq. m.): 95082.28

18 (b).Approved Built up area as per
DCR

Approved FSI area (sq. m.): 38624.28
Approved Non FSI area (sq. m.): 33765.47
Date of Approval: 14-07-2014

19.Total ground coverage (m2) 12505.94
20.Ground-coverage Percentage (%)
(Note: Percentage of plot not open
to sky)

21.05 % of Total plot area and 30.76 % of Net plot area

21.Estimated cost of the project 2863500000

22.Number of buildings & its configuration
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Serial
number Building Name & number Number of floors Height of the building (Mtrs)

1 Building-0 LG+UG+2 10.14
2 Building-1 LG+UG+3 17.50
3 Building-2 LG+UG+3 17.50
4 Building – 3 & 4 LG+UG+2+Mezz. 15.00
5 Building - 5 LG+UG+1 7.40
6 Building - 6 LG+UG+2 10.90
7 Building - 7 LG+UG+1 9.30
8 Engg. Building Ground floor 3.00

23.Number of
tenants and shops

Commercial- 50353.72 m2
Restaurant- 13259.20 m2
Multiplex- 3062.60 m2

24.Number of
expected residents /
users

Commercial Users : 4167 Nos. Restaurant Users : 990 Nos. Multiplex Users : 658 Nos. Total
Users : 5815 Nos.

25.Tenant density
per hectare NA

26.Height of the
building(s)
27.Right of way
(Width of the road
from the nearest fire
station to the
proposed building(s)

18.30 m wide road

28.Turning radius
for easy access of
fire tender
movement from all
around the building
excluding the width
for the plantation

9m

29.Existing
structure (s) if any Old Existing Houses

30.Details of the
demolition with
disposal (If
applicable)

Old existing House will be demolished & debris will be used for land leveling at site.

31.Production Details
Serial

Number Product Existing (MT/M) Proposed (MT/M) Total (MT/M)

1 Not applicable Not applicable Not applicable Not applicable
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Dry season:

Source of water PMC
Fresh water (CMD): 633.43(One Time)
Recycled water -
Flushing (CMD): 277.08

Recycled water -
Gardening (CMD): 23.00

Swimming pool
make up (Cum): NA

Total Water
Requirement (CMD)
:

333.35

Fire fighting -
Underground water
tank(CMD):

300.00

Fire fighting -
Overhead water
tank(CMD):

80.00

Excess treated water 0.00

Wet season:

Source of water PMC
Fresh water (CMD): 610.43(One Time)
Recycled water -
Flushing (CMD): 277.08

Recycled water -
Gardening (CMD): 0.00

Swimming pool
make up (Cum): NA

Total Water
Requirement (CMD)
:

333.35

Fire fighting -
Underground water
tank(CMD):

300.00

Fire fighting -
Overhead water
tank(CMD):

80.00

Excess treated water 23.00
Details of Swimming
pool (If any) NA
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33.Details of Total water consumed
Particula

rs Consumption (CMD) Loss (CMD) Effluent (CMD)

Water
Require

ment
Existing Proposed Total Existing Proposed Total Existing Proposed Total

Domestic Not
applicable

Not
applicable

Not
applicable

Not
applicable

Not
applicable

Not
applicable

Not
applicable

Not
applicable

Not
applicable

 

34.Rain Water
Harvesting
(RWH)

Level of the Ground
water table:

Summer Season – 21.67 m. to 24.33 m. BGL.(23.00 m. Average), Rainy
Season – 9.33 m. to 15.00 m. BGL.(12.17 m. Average), Winter Season –
15.50 m. to 19.67 m. BGL.(17.59 m. Average)

Size and no of RWH
tank(s) and
Quantity:

NA

Location of the RWH
tank(s): NA

Quantity of recharge
pits: 23Nos

Size of recharge pits
:

2.0 m. X 2.0 m. X 2.0 m. Depth with 60 m.Deep 6” Dia. Bore Wells via 2
No. of de-Siltation pits of 0.9 X 0.6 X 1.0 m. Depth.

Budgetary allocation
(Capital cost) : Rs 23.00 Lakh.

Budgetary allocation
(O & M cost) : Rs. 1.15 Lakh /Year

Details of UGT tanks
if any :

Domestic UG tank Capacity : 558 m3
Flushing UG tank Capacity : 450 m3
Fire UG tank Capacity : 300 m3

 

35.Storm water
drainage

Natural water
drainage pattern: -

Quantity of storm
water: 26543.81 m3 / Year. i.e. 530.87 m3 / Day.

Size of SWD: 450mm

 

36.Sewage and
Waste water

Sewage generation
in KLD: 300.08

STP technology: MBBR
Capacity of STP
(CMD): 255 m3/day(Existing) + 55 m3/day(Proposed)

Location & area of
the STP: Existing-305 m2 & Proposed-150 m2

Budgetary allocation
(Capital cost):

255 m3/day(Existing) : Rs 61.16 Lakh & 55 m3/day(Proposed): Rs.23.91
Lakh

Budgetary allocation
(O & M cost):

255 m3/day(Existing) : Rs 17.34 Lakh/Year & 325 m3/day(Proposed):
Rs.4.98 Lakh/Year
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37.Solid waste Management
Waste generation in
the Pre Construction
and Construction
phase:

Waste generation: 45 kg/day
Disposal of the
construction waste
debris:

Use for Leveling.

Waste generation
in the operation
Phase:

Dry waste: Commercial & Multiplex: 724.00 kg/day, Restaurant: 99.00 kg/day
Wet waste: ommercial & Multiplex:483.00 kg/day, Restaurant: 149.00 kg/day
Hazardous waste: NA
Biomedical waste (If
applicable): NA

STP Sludge (Dry
sludge): 65 kgs/day

Others if any: NA

Mode of Disposal
of waste:

Dry waste: SWACH
Wet waste: Organic waste converter
Hazardous waste: NA
Biomedical waste (If
applicable): NA

STP Sludge (Dry
sludge): Used as Manure after treatment in OWC

Others if any: NA

Area
requirement:

Location(s): -
Area for the storage
of waste & other
material:

Existing - 12 m2 including Machinery area, Proposed- Storage area:15
m2 & other area:39m2

Area for machinery: Proposed-21 m2

Budgetary allocation
(Capital cost and
O&M cost):

Capital cost: 100 kg/day(Existing):Rs.6.00 Lakh, 750 kg/day(Proposed):Rs.20.25 Lakh

O & M cost: 100 kg/day(Existing):Rs 1.19 Lakh/year, 750 kg/day(Proposed):Rs.3.86
Lakh/year

38.Effluent Charecterestics
Serial

Number Parameters Unit Inlet Effluent
Charecterestics

Outlet Effluent
Charecterestics

Effluent discharge
standards (MPCB)

1 Not applicable Not
applicable Not applicable Not applicable Not applicable

Amount of effluent generation
(CMD): Not applicable

Capacity of the ETP: Not applicable
Amount of treated effluent
recycled : Not applicable

Amount of water send to the CETP: Not applicable
Membership of CETP (if require): Not applicable
Note on ETP technology to be used Not applicable
Disposal of the ETP sludge Not applicable
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39.Hazardous Waste Details
Serial

Number Description Cat UOM Existing Proposed Total Method of Disposal

1 Not applicable Not
applicable

Not
applicable

Not
applicable

Not
applicable

Not
applicable Not applicable

40.Stacks emission Details

Serial
Number Section & units Fuel Used with

Quantity Stack No.
Height
from

ground
level (m)

Internal
diameter

(m)
Temp. of Exhaust

Gases

1 DG Sets-500KVA-6
Nos HSD-111 Lits/Hr S-1 to S-6 15 m - -

41.Details of Fuel to be used
Serial

Number Type of Fuel Existing Proposed Total

1 HSD 111 Lits/Hr Not applicable 111 Lits/Hr
42.Source of Fuel Bharat Petroleum Corporation Limited/Hindustan Petroleum
43.Mode of Transportation of fuel to site By Roadway

 

44.Green Belt
Development

Total RG area : 6783.30 m2
No of trees to be cut
: NA

Number of trees to
be planted : 390 Nos

List of proposed
native trees : -

Timeline for
completion of
plantation :

-

45.Number and list of trees species to be planted in the ground
Serial

Number Name of the plant Common Name Quantity Characteristics & ecological
importance

1 Aegle marmelos Bel 10 Medicinal Plant
2 Albizzia lebbeck Siris 10 Flowering Plant
3 Annona reticulata Ramphal 20 Fruiting Plant
4 Adonsonia digitata Gorakh Imli 20 Fruiting Plant
5 Bauhinia variegata Kachnar 20 Flowering Plant
6 Cassia fistula Bahava 20 Flowering Plant
7 Dalbergai latifolia Black Rosewood 20 Medicinal Plant
8 Ficus elastica Rubber 20 Medicinal Plant
9 Khaya grandis Benin Mahogany 10 Medicinal Plant
10 Lagerstromia speciosa Tamana 20 Medicinal & Flowering Plant
11 Mangifera indica Aamba 20 Fruiting Plant
12 Michelia champaka Piwala Chafa 20 Flowering Plant
13 Mimusops elengi Bakul 20 Flowering Plant

14 Neolamarckia
cadamba Kadamba 20 Medicinal Plant
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15 Nyctanthes arbor-
tristis Parijatak 20 Flowering Plant

16 Phyllanthus emblica Aawla 20 Fruiting Plant
17 Pongamia pinnata Karanj 20 Medicinal Plant
18 Prosopis cineraria Shami 20 Flowering Plant
19 Saraca indica Ashoka 20 Medicinal Plant
20 Syzygium cumini Jambhul 20 Fruiting Plant
21 Tamarindus indica Chinch 20 Fruiting Plant

46.Total quantity of plants on ground

47.Number and list of shrubs and bushes species to be planted in the podium RG:
Serial

Number Name C/C Distance Area m2

1 - - -
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48.Energy

Power
requirement:

Source of power
supply : MSEDCL

During Construction
Phase: (Demand
Load)

-

DG set as Power
back-up during
construction phase

-

During Operation
phase (Connected
load):

5507 KW

During Operation
phase (Demand
load):

2900 KVA

Transformer: 22 KVA/2000KVA -2 No
DG set as Power
back-up during
operation phase:

500 KVA – 6 Nos.

Fuel used: 111 Liters / Hr
Details of high
tension line passing
through the plot if
any:

NA

49.Energy saving by non-conventional method:
• Solar lights are provided for common amenities like Street lighting & Garden lighting.
• CFL & LED based lighting are done in the common areas, landscape areas, signage’s, Entry gates and boundary
compound walls etc.
• Auto Timer Switches will be provided for Street lights, Garden lights, Parking & staircase Lights & Other Common Area
Lights, for saving electrical energy.
• Water Level Controllers with Timers will be used for Water Pumps.

50.Detail calculations & % of saving:
Serial

Number Energy Conservation Measures Saving %

1 LED Lamp & Fitting For Common Areas i.e. Bldg.
Parking, Staircase, Passage & Terrace Floor. 23917.36 KWH/Annum

2 Bollard Lighter - Light Fitting For Landscape Area. 1226.4 KWH/Annum

3 Recesses Wall Light. - Light Fitting For Landscape
Area. 525.6 KWH/Annum

4 Planter Of Lighter - Light Fitting For Landscape
Area. 1130.04 KWH/Annum

5 Solar Street Light Fitting - Pole Light On Road Side 1825.00 KWH/Annum
6 Street Light on the Bldg. 6132.00 KWH/Annum
7 - -

51.Details of pollution control Systems
Source Existing pollution control system Proposed to be installed

Air 120 no of trres planted 390 No of trees to be planted & Green belt will be
provided.

Water 1 no of 225CMD STP is installed & excess treated
water used for flushing & gardening 55 CMD STP will be installed
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Noise Noise monitoring done in once a
fortnight,Acoustically enclosed DG set IS installed. Traffic management plan to be prepared.

Solid
Waste

Existing wet waste is treated in OWC & Dry waste
has given to authorized vendor

Proposed Wet Waste will be treated in OWC & Dry
Waste will be given to SWACH

Budgetary allocation
(Capital cost and

O&M cost):

Capital cost: Rs 103.00 Lakh

O & M cost: Rs 2.06 Lakh/year

52.Environmental Management plan Budgetary Allocation
a) Construction phase (with Break-up):

Serial
Number Attributes Parameter Total Cost per annum (Rs. In Lacs)

1 Air Environment
Water for Dust

Suppression, Air &
Noise Monitoring

0.50 Lakh/Year

2 Water Environment
Tanker Water for

Construction, Water
Monitoring

0.50 Lakh/Year

3 Land Environment Site Sanitation
–Mobile toilets 0.50 Lakh/Year

4 Socio-economic

Disinfection- Pest
Control, First Aid
Facilities, Health

Check Up, Creches
For Children, Food for

children, Personal
Protective Equipment

1.00Lakh/Year
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b) Operation Phase (with Break-up):
Serial

Number Component Description Capital cost Rs. In
Lacs

Operational and Maintenance
cost (Rs. in Lacs/yr)

1 STP(Existing) Capacity-255 KLD 61.16 17.34
2 STP(Proposed) Capacity-55 KLD 23.91 4.98
3 RWH - 23.00 1.15
4 MSW(Existing) Capacity-100 kg/day 6.00 1.19
5 MSW(Proposed) Capacity-750 Kg/day 20.25 3.86
6 Solar System - 103.00 2.06
7 Landscaping - 54.00 4.96
8 Post EC Monitoring - - 2.50

9 Dry Waste
Management - - 9.67

52. Storage of chemicals (inflamable/explosive/hazardous/toxic
substances)

Description Status Location
Storage
Capacity

in MT

Maximum
Quantity

of
Storage
at any

point of
time in

MT

Consumption
/ Month in

MT
Source of

Supply
Means of

transportation

Not applicable Not
applicable Not applicable Not

applicable
Not

applicable Not applicable Not
applicable Not applicable

53. Any Other Information
No Information Available

54. Traffic Management

 
Nos. of the junction
to the main road &
design of
confluence:

-
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Parking details:

Number and area of
basement: NA

Number and area of
podia: NA

Total Parking area: 35832.70 m2
Area per car: 46.65 m2
Area per car: 46.65 m2
Number of 2-
Wheelers as
approved by
competent
authority:

767

Number of 4-
Wheelers as
approved by
competent
authority:

2448

Public Transport: NA
Width of all Internal
roads (m): 6m
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 CRZ/ RRZ clearance
obtain, if any: NA

 

Distance from
Protected Areas /
Critically Polluted
areas / Eco-sensitive
areas/ inter-State
boundaries

NA

 
Category as per
schedule of EIA
Notification sheet

8(a)

 Court cases pending
if any NA

 Other Relevant
Informations NA

 
Have you previously
submitted
Application online
on MOEF Website

Yes

 Date of online
submission 24-12-2016

Brief information of the project by SEAC
Environment Clearance for shopping mall project at S. No. 190(part), 192(part),
CTS number 2185-A, Plot Number – B, Shastri Nagar, Yerawada, Pune 411 006 by
M/s Deepak Fertilisers & petrochemicals Corporation Limited.

PP submitted their application for prior Environment Clearance for total plot area of
59,399.43 Sq. Mtrs, BUA of 95,082.28 Sq. Mtrs. and FSI area of 33,008.80 Sq. Mtrs. PP
proposes to construct 7nos. of building, 1 no. of Engg. building having maximum height of
17.50 Mtrs.,1 nos. of multiplex, 1 nos. of restaurant& commercial area of 50,353.72 Sq.
Mtrs

DECISION OF SEAC
Issue was discussed and Committee has asked PP to revalidate the earlier EC
dated 10.04.2007.

Hence committee decided to refer the proposal to SEIAA for further action.

Specific Conditions by SEAC:

SEIAA DECISION
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PP obtained Environment Clearance vide letter dated 10.04.2007 from MoEF&CC.
Proposal was considered in 68th meeting of SEAC-3. SEAC-3 asked PP to revalidate EC
dated 10.04.2007 and referred to SEIAA for further action. 

 PP stated that they have applied to MoEF&CC for revalidation of EC dated 10.04.2007.
MoEF&CC transferred the proposal of revalidation to SEIAA. PP then applied to EC portal
for revalidation of EC. PP also stated that, there is change in use in their proposal which is
not appraised by the SEAC-3. Hence SEIAA after deliberation decided to refer back the
proposal to SEAC-3 for fresh appraisal.

Specific Conditions by SEIAA:

FINAL RECOMMENDATION
SEIAA have decided to refer back the proposal to SEAC due to the above conditions
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Environment department,
Room No. 217, 2nd floor,

Mantralaya, Annexe,
Mumbai- 400 032.
Date:July 20, 2020

To,
Mr Mahesh Meenakshisundaram
at S. No. 190(part), 192(part), CTS number 2185-A, Plot Number – B, Shastri Nagar, Yerawada, Pune 411 006.

Subject: Environment Clearance for Shopping mall project by M/s Deepak Fertilisers & petrochemicals Corporation
Limited

Sir,
This has reference to your communication on the above mentioned subject. The proposal was considered as per the EIA
Notification - 2006, by the State Level Expert Appraisal Committee-III, Maharashtra in its 109th meeting and recommend
the project for prior environmental clearance to SEIAA. Information submitted by you has been considered by State Level
Environment Impact Assessment Authority in its 201st meetings.
2. It is noted that the proposal is considered by SEAC-III under screening category 8(a) as per EIA Notification 2006.
Brief Information of the project submitted by you is as below :-
1.Name of Project Ishanya Mall
2.Type of institution Private
3.Name of Project Proponent Mr Mahesh Meenakshisundaram
4.Name of Consultant M/s JV Analytical Services
5.Type of project Construction project of Shopping mall
6.New project/expansion in existing
project/modernization/diversification
in existing project

Expansion

7.If expansion/diversification,
whether environmental clearance
has been obtained for existing
project

Yes

8.Location of the project S. No. 190(part), 192(part), CTS number 2185-A, Plot Number – B, Shastri Nagar, Yerawada,
Pune 411 006.

9.Taluka Haveli
10.Village Yerawada
Correspondence Name: Mr Harsh Shah
Room Number: -
Floor: -
Building Name: Ishanya Mall
Road/Street Name: Shastri Nagar
Locality: Yerawada
City: Pune
11.Whether in Corporation /
Municipal / other area PMC

12.IOD/IOA/Concession/Plan
Approval Number

Applied
IOD/IOA/Concession/Plan Approval Number: -
Approved Built-up Area: 95082.28
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13.Note on the initiated work (If
applicable) 94568.64 m2 As per Previous EC dated 10th April 2007(No.21-243/2006-IA-III)

14.LOI / NOC / IOD from MHADA/
Other approvals (If applicable) Not Applicable

15.Total Plot Area (sq. m.) 59399.43
16.Deductions 18743.77
17.Net Plot area 40655.66

18 (a).Proposed Built-up Area (FSI &
Non-FSI)

FSI area (sq. m.): 33008.80
Non FSI area (sq. m.): 62073.48
Total BUA area (sq. m.): 95082.28

18 (b).Approved Built up area as per
DCR

Approved FSI area (sq. m.): 38624.28
Approved Non FSI area (sq. m.): 33765.47
Date of Approval: 14-07-2014

19.Total ground coverage (m2) 12505.94
20.Ground-coverage Percentage (%)
(Note: Percentage of plot not open
to sky)

21.05 % of Total plot area and 30.76 % of Net plot area

21.Estimated cost of the project 2863500000
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22.Production Details
Serial

Number Product Existing (MT/M) Proposed (MT/M) Total (MT/M)

1 Not applicable Not applicable Not applicable Not applicable

23.Total Water Requirement

Dry season:

Source of water PMC
Fresh water (CMD): 633.43(One Time)
Recycled water -
Flushing (CMD): 277.08

Recycled water -
Gardening (CMD): 23.00

Swimming pool
make up (Cum): NA

Total Water
Requirement (CMD)
:

333.35

Fire fighting -
Underground water
tank(CMD):

300.00

Fire fighting -
Overhead water
tank(CMD):

80.00

Excess treated water 0.00

Wet season:

Source of water PMC
Fresh water (CMD): 610.43(One Time)
Recycled water -
Flushing (CMD): 277.08

Recycled water -
Gardening (CMD): 0.00

Swimming pool
make up (Cum): NA

Total Water
Requirement (CMD)
:

333.35

Fire fighting -
Underground water
tank(CMD):

300.00

Fire fighting -
Overhead water
tank(CMD):

80.00

Excess treated water 23.00
Details of Swimming
pool (If any) NA
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24.Details of Total water consumed
Particula

rs Consumption (CMD) Loss (CMD) Effluent (CMD)

Water
Require

ment
Existing Proposed Total Existing Proposed Total Existing Proposed Total

Domestic Not
applicable

Not
applicable

Not
applicable

Not
applicable

Not
applicable

Not
applicable

Not
applicable

Not
applicable

Not
applicable

 

25.Rain Water
Harvesting
(RWH)

Level of the Ground
water table:

Summer Season – 21.67 m. to 24.33 m. BGL.(23.00 m. Average), Rainy
Season – 9.33 m. to 15.00 m. BGL.(12.17 m. Average), Winter Season –
15.50 m. to 19.67 m. BGL.(17.59 m. Average)

Size and no of RWH
tank(s) and
Quantity:

NA

Location of the RWH
tank(s): NA

Quantity of recharge
pits: 23Nos

Size of recharge pits
:

2.0 m. X 2.0 m. X 2.0 m. Depth with 60 m.Deep 6” Dia. Bore Wells via 2
No. of de-Siltation pits of 0.9 X 0.6 X 1.0 m. Depth.

Budgetary allocation
(Capital cost) : Rs 23.00 Lakh.

Budgetary allocation
(O & M cost) : Rs. 1.15 Lakh /Year

Details of UGT tanks
if any :

Domestic UG tank Capacity : 558 m3
Flushing UG tank Capacity : 450 m3
Fire UG tank Capacity : 300 m3

 

26.Storm water
drainage

Natural water
drainage pattern: -

Quantity of storm
water: 26543.81 m3 / Year. i.e. 530.87 m3 / Day.

Size of SWD: 450mm

 

27.Sewage and
Waste water

Sewage generation
in KLD: 300.08

STP technology: MBBR
Capacity of STP
(CMD): 255 m3/day(Existing) + 55 m3/day(Proposed)

Location & area of
the STP: Existing-305 m2 & Proposed-150 m2

Budgetary allocation
(Capital cost):

255 m3/day(Existing) : Rs 61.16 Lakh & 55 m3/day(Proposed): Rs.23.91
Lakh

Budgetary allocation
(O & M cost):

255 m3/day(Existing) : Rs 17.34 Lakh/Year & 325 m3/day(Proposed):
Rs.4.98 Lakh/Year
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28.Solid waste Management
Waste generation in
the Pre Construction
and Construction
phase:

Waste generation: 45 kg/day
Disposal of the
construction waste
debris:

Use for Leveling.

Waste generation
in the operation
Phase:

Dry waste: Commercial & Multiplex: 724.00 kg/day, Restaurant: 99.00 kg/day
Wet waste: ommercial & Multiplex:483.00 kg/day, Restaurant: 149.00 kg/day
Hazardous waste: NA
Biomedical waste (If
applicable): NA

STP Sludge (Dry
sludge): 65 kgs/day

Others if any: NA

Mode of Disposal
of waste:

Dry waste: SWACH
Wet waste: Organic waste converter
Hazardous waste: NA
Biomedical waste (If
applicable): NA

STP Sludge (Dry
sludge): Used as Manure after treatment in OWC

Others if any: NA

Area
requirement:

Location(s): -
Area for the storage
of waste & other
material:

Existing - 12 m2 including Machinery area, Proposed- Storage area:15
m2 & other area:39m2

Area for machinery: Proposed-21 m2

Budgetary allocation
(Capital cost and
O&M cost):

Capital cost: 100 kg/day(Existing):Rs.6.00 Lakh, 750 kg/day(Proposed):Rs.20.25 Lakh

O & M cost: 100 kg/day(Existing):Rs 1.19 Lakh/year, 750 kg/day(Proposed):Rs.3.86
Lakh/year
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29.Effluent Charecterestics
Serial

Number Parameters Unit Inlet Effluent
Charecterestics

Outlet Effluent
Charecterestics

Effluent discharge
standards (MPCB)

1 Not applicable Not
applicable Not applicable Not applicable Not applicable

Amount of effluent generation
(CMD): Not applicable

Capacity of the ETP: Not applicable
Amount of treated effluent
recycled : Not applicable

Amount of water send to the CETP: Not applicable
Membership of CETP (if require): Not applicable
Note on ETP technology to be used Not applicable
Disposal of the ETP sludge Not applicable
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30.Hazardous Waste Details
Serial

Number Description Cat UOM Existing Proposed Total Method of Disposal

1 Not applicable Not
applicable

Not
applicable

Not
applicable

Not
applicable

Not
applicable Not applicable

31.Stacks emission Details

Serial
Number Section & units Fuel Used with

Quantity Stack No.
Height
from

ground
level (m)

Internal
diameter

(m)
Temp. of Exhaust

Gases

1 DG Sets-500KVA-6
Nos HSD-111 Lits/Hr S-1 to S-6 15 m - -

32.Details of Fuel to be used
Serial

Number Type of Fuel Existing Proposed Total

1 HSD 111 Lits/Hr Not applicable 111 Lits/Hr
33.Source of Fuel Bharat Petroleum Corporation Limited/Hindustan Petroleum
34.Mode of Transportation of fuel to site By Roadway

 

35.Energy

Power
requirement:

Source of power
supply : MSEDCL

During Construction
Phase: (Demand
Load)

-

DG set as Power
back-up during
construction phase

-

During Operation
phase (Connected
load):

5507 KW

During Operation
phase (Demand
load):

2900 KVA

Transformer: 22 KVA/2000KVA -2 No
DG set as Power
back-up during
operation phase:

500 KVA – 6 Nos.

Fuel used: 111 Liters / Hr
Details of high
tension line passing
through the plot if
any:

NA

Energy saving by non-conventional method:
• Solar lights are provided for common amenities like Street lighting & Garden lighting.
• CFL & LED based lighting are done in the common areas, landscape areas, signage’s, Entry gates and boundary
compound walls etc.
• Auto Timer Switches will be provided for Street lights, Garden lights, Parking & staircase Lights & Other Common Area
Lights, for saving electrical energy.
• Water Level Controllers with Timers will be used for Water Pumps.
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36.Detail calculations & % of saving:
Serial

Number Energy Conservation Measures Saving %

1 LED Lamp & Fitting For Common Areas i.e. Bldg.
Parking, Staircase, Passage & Terrace Floor. 23917.36 KWH/Annum

2 Bollard Lighter - Light Fitting For Landscape Area. 1226.4 KWH/Annum

3 Recesses Wall Light. - Light Fitting For Landscape
Area. 525.6 KWH/Annum

4 Planter Of Lighter - Light Fitting For Landscape
Area. 1130.04 KWH/Annum

5 Solar Street Light Fitting - Pole Light On Road Side 1825.00 KWH/Annum
6 Street Light on the Bldg. 6132.00 KWH/Annum
7 - -

37.Details of pollution control Systems
Source Existing pollution control system Proposed to be installed

Air 120 no of trres planted 390 No of trees to be planted & Green belt will be
provided.

Water 1 no of 225CMD STP is installed & excess treated
water used for flushing & gardening 55 CMD STP will be installed

Noise Noise monitoring done in once a
fortnight,Acoustically enclosed DG set IS installed. Traffic management plan to be prepared.

Solid
Waste

Existing wet waste is treated in OWC & Dry waste
has given to authorized vendor

Proposed Wet Waste will be treated in OWC & Dry
Waste will be given to SWACH

Budgetary allocation
(Capital cost and

O&M cost):

Capital cost: Rs 103.00 Lakh

O & M cost: Rs 2.06 Lakh/year

38.Environmental Management plan Budgetary Allocation
a) Construction phase (with Break-up):

Serial
Number Attributes Parameter Total Cost per annum (Rs. In Lacs)

1 Air Environment
Water for Dust

Suppression, Air &
Noise Monitoring

0.50 Lakh/Year

2 Water Environment
Tanker Water for

Construction, Water
Monitoring

0.50 Lakh/Year

3 Land Environment Site Sanitation
–Mobile toilets 0.50 Lakh/Year

4 Socio-economic

Disinfection- Pest
Control, First Aid
Facilities, Health

Check Up, Creches
For Children, Food for

children, Personal
Protective Equipment

1.00Lakh/Year

b) Operation Phase (with Break-up):
Serial

Number Component Description Capital cost Rs. In
Lacs

Operational and Maintenance
cost (Rs. in Lacs/yr)

1 STP(Existing) Capacity-255 KLD 61.16 17.34
2 STP(Proposed) Capacity-55 KLD 23.91 4.98
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3 RWH - 23.00 1.15
4 MSW(Existing) Capacity-100 kg/day 6.00 1.19
5 MSW(Proposed) Capacity-750 Kg/day 20.25 3.86
6 Solar System - 103.00 2.06
7 Landscaping - 54.00 4.96
8 Post EC Monitoring - - 2.50

9 Dry Waste
Management - - 9.67

39.Storage of chemicals (inflamable/explosive/hazardous/toxic
substances)

Description Status Location
Storage
Capacity

in MT

Maximum
Quantity

of
Storage
at any

point of
time in

MT

Consumption
/ Month in

MT
Source of

Supply
Means of

transportation

Not applicable Not
applicable Not applicable Not

applicable
Not

applicable Not applicable Not
applicable Not applicable

40.Any Other Information
No Information Available
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 CRZ/ RRZ clearance
obtain, if any: NA

 

Distance from
Protected Areas /
Critically Polluted
areas / Eco-sensitive
areas/ inter-State
boundaries

NA

 
Category as per
schedule of EIA
Notification sheet

8(a)

 Court cases pending
if any NA

 Other Relevant
Informations NA

 
Have you previously
submitted
Application online
on MOEF Website.

Yes

 Date of online
submission 24-12-2016

3. The proposal has been considered by SEIAA in its 201st meeting & decided to accord environmental
clearance to the said project under the provisions of Environment Impact Assessment Notification, 2006
subject to implementation of the following terms and conditions:

Specific Conditions:
I Nil.
II PP to ensure that CER plan gets approved from Municipal Commissioner.

III PP Shall comply with Standard EC conditions mentioned in the Office Memorandum issued by MoEF& CC
vide F.No.22-34/2018-IA.III dt.04.01.2019.

IV SEIAA decided to grant EC for – FSI: 32710.04 m2, Non-FSI: 62073.48 m2 and Total BUA: 94783.52
m2 (Plan Approval no-CC/0027/19, Dated-04.04.2019)

General Conditions:

I E-waste shall bedisposed through Authorized vendor as per E-waste (Management and Handling) Rules,
2016.

II
The Occupancy Certificate shall be issued by the Local Planning Authority to the project only after ensuring
sustained availability of drinking water, connectivity of sewer line to the project site and proper disposal of
treated water as per environmental norms.

III
This environmental clearance is issued subject to obtaining NOC from Forestry & Wild life angle including
clearance from the standing committee of the National Board for Wild life as if applicable & this environment
clearance does not necessarily implies that Forestry & Wild life clearance granted to the project which will
be considered separately on merit.

IV PP has to abide by the conditions stipulated by SEAC& SEIAA.

V

The height, Construction built up area of proposed construction shall be in accordance with the existing
FSI/FAR norms of the urban local body & it should ensure the same along with survey number before
approving layout plan & before according commencement certificate to proposed work. Plan approving
authority should also ensure the zoning permissibility for the proposed project as per the approved
development plan of the area.

VI
If applicable Consent for Establishment" shall be obtained from Maharashtra Pollution Control Board under
Air and Water Act and a copy shall be submitted to the Environment department before start of any
construction work at the site.

VII All required sanitary and hygienic measures should be in place before starting construction activities and to
be maintained throughout the construction phase.

VIII
Adequate drinking water and sanitary facilities should be provided for construction workers at the site.
Provision should be made for mobile toilets. The safe disposal of wastewater and solid wastes generated
during the construction phase should be ensured.

IX The solid waste generated should be properly collected and segregated. dry/inert solid waste should be
disposed off to the approved sites for land filling after recovering recyclable material.

494



SEIAA Meeting No: 201 Meeting Date: June 23, 2020 ( SEIAA-
STATEMENT-0000000293 )

SEIAA-MINUTES-0000003262
SEIAA-EC-0000002310

Page 11 of
14

Shri. Anil Diggikar (Member Secretary
SEIAA)

X
Disposal of muck during construction phase should not create any adverse effect on the neighboring
communities and be disposed taking the necessary precautions for general safety and health aspects of
people, only in approved sites with the approval of competent authority.

XI Arrangement shall be made that waste water and storm water do not get mixed.

XII All the topsoil excavated during construction activities should be stored for use in horticulture / landscape
development within the project site.

XIII Additional soil for leveling of the proposed site shall be generated within the sites (to the extent possible) so
that natural drainage system of the area is protected and improved.

XIV Green Belt Development shall be carried out considering CPCB guidelines including selection of plant
species and in consultation with the local DFO/ Agriculture Dept.

XV Soil and ground water samples will be tested to ascertain that there is no threat to ground water quality by
leaching of heavy metals and other toxic contaminants.

XVI
Construction spoils, including bituminous material and other hazardous materials must not be allowed to
contaminate watercourses and the dumpsites for such material must be secured so that they should not
leach into the ground water.

XVII Any hazardous waste generated during construction phase should be disposed off as per applicable rules and
norms with necessary approvals of the Maharashtra Pollution Control Board.

XVIII The diesel generator sets to be used during construction phase should be low sulphur diesel type and should
conform to Environments (Protection) Rules prescribed for air and noise emission standards.

XIX The diesel required for operating DG sets shall be stored in underground tanks and if required, clearance
from concern authority shall be taken.

XX
Vehicles hired for bringing construction material to the site should be in good condition and should have a
pollution check certificate and should conform to applicable air and noise emission standards and should be
operated only during non-peak hours.

XXI
Ambient noise levels should conform to residential standards both during day and night. Incremental
pollution loads on the ambient air and noise quality should be closely monitored during construction phase.
Adequate measures should be made to reduce ambient air and noise level during construction phase, so as to
conform to the stipulated standards by CPCB/MPCB.

XXII
Fly ash should be used as building material in the construction as per the provisions of Fly Ash Notification
of September 1999 and amended as on 27th August, 2003. (The above condition is applicable only if the
project site is located within the 100Km of Thermal Power Stations).

XXIII Ready mixed concrete must be used in building construction.
XXIV Storm water control and its re-use as per CGWB and BIS standards for various applications.

XXV Water demand during construction should be reduced by use of pre-mixed concrete, curing agents and other
best practices referred.

XXVI The ground water level and its quality should be monitored regularly in consultation with Ground Water
Authority.

XXVII

The installation of the Sewage Treatment Plant (STP) should be certified by an independent expert and a
report in this regard should be submitted to the MPCB and Environment department before the project is
commissioned for operation. Discharge of this unused treated affluent, if any should be discharge in the
sewer line.Treated effluent emanating from STP shall be recycled/refused to the maximum extent possible.
Discharge of this unused treated affluent, if any should be discharge in the sewer line.Treatment of 100%
gray water by decentralized treatment should be done. Necessary measures should be made to mitigate the
odour problem from STP.

XXVIII Permission to draw ground water and construction of basement if any shall be obtained from the competent
Authority prior to construction/operation of the project.

XXIX Separation of gray and black water should be done by the use of dual plumbing line for separation of gray
and black water.

XXX Fixtures for showers, toilet flushing and drinking should be of low flow either by use of aerators or pressure
reducing devices or sensor based control.

XXXI Use of glass may be reduced up to 40% to reduce the electricity consumption and load on air conditioning. If
necessary, use high quality double glass with special reflective coating in windows.

XXXII Roof should meet prescriptive requirement as per Energy Conservation Building Code by using appropriate
thermal insulation material to fulfill requirement.

XXXIII

Energy conservation measures like installation of CFLs /TFLs for the lighting the areas outside the building
should be integral part of the project design and should be in place before project commissioning. Use CFLs
and TFLs should be properly collected and disposed off/sent for recycling as per the prevailing
guidelines/rules of the regulatory authority to avoid mercury contamination. Use of solar panels may be done
to the extent possible like installing solar street lights, common solar water heaters system. Project
proponent should install, after checking feasibility, solar plus hybrid non-conventional energy source as
source of energy.
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XXXIV

Diesel power generating sets proposed as source of backup power for elevators and common area
illumination during operation phase should be of enclosed type and conform to rules made under the
Environment (Protection) Act, 1986. The height of stack of DG sets should be equal to the height needed for
the combined capacity of all proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Pollution Control Board.

XXXV
Noise should be controlled to ensure that it does not exceed the prescribed standards. During nighttime the
noise levels measured at the boundary of the building shall be restricted to the permissible levels to comply
with the prevalent regulations.

XXXVI Traffic congestion near the entry and exit points from the roads adjoining the proposed project site must be
avoided. Parking should be fully internalized and no public space should be utilized.

XXXVII
Opaque wall should meet prescriptive requirement as per Energy Conservation Building Code, which is
proposed to be mandatory for all air-conditioned spaces while it is aspiration for non-air-conditioned spaces
by use of appropriate thermal insulation material to fulfill requirement.

XXXVIII The building should have adequate distance between them to allow movement of fresh air and passage of
natural light, air and ventilation.

XXXIX Regular supervision of the above and other measures for monitoring should be in place all through the
construction phase, so as to avoid disturbance to the surroundings.

XL
Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated against the project
proponent if it was found that construction of the project has been started without obtaining environmental
clearance.

XLI Six monthly monitoring reports should be submitted to the Regional office MoEF, Bhopal with copy to this
department and MPCB.

XLII

Project proponent shall ensure completion of STP, MSW disposal facility, green belt development prior to
occupation of the buildings. As agreed during the SEIAA meeting, PP to explore possibility of utilizing excess
treated water in the adjacent area for gardening before discharging it into sewer line No physical occupation
or allotment will be given unless all above said environmental infrastructure is installed and made functional
including water requirement in Para 2. Prior certification from appropriate authority shall be obtained.

XLIII
Wet garbage should be treated by Organic Waste Converter and treated waste (manure) should be utilized in
the existing premises for gardening. And, no wet garbage will be disposed outside the premises. Local
authority should ensure this.

XLIV Local body should ensure that no occupation certification is issued prior to operation of STP/MSW site etc.
with due permission of MPCB.

XLV A complete set of all the documents submitted to Department should be forwarded to the Local authority and
MPCB.

XLVI In the case of any change(s) in the scope of the project, the project would require a fresh appraisal by this
Department.

XLVII A separate environment management cell with qualified staff shall be set up for implementation of the
stipulated environmental safeguards.

XLVIII
Separate funds shall be allocated for implementation of environmental protection measures/EMP along with
item-wise breaks-up. These cost shall be included as part of the project cost. The funds earmarked for the
environment protection measures shall not be diverted for other purposes and year-wise expenditure should
reported to the MPCB & this department.

XLIX

The project management shall advertise at least in two local newspapers widely circulated in the region
around the project, one of which shall be in the Marathi language of the local concerned within seven days of
issue of this letter, informing that the project has been accorded environmental clearance and copies of
clearance letter are available with the Maharashtra Pollution Control Board and may also be seen at Website
at http://ec.maharashtra.gov.in.

L
Project management should submit half yearly compliance reports in respect of the stipulated prior
environment clearance terms and conditions in hard & soft copies to the MPCB & this department, on 1st
June & 1st December of each calendar year.

LI
A copy of the clearance letter shall be sent by proponent to the concerned Municipal Corporation and the
local NGO, if any, from whom suggestions/representations, if any, were received while processing the
proposal. The clearance letter shall also be put on the website of the Company by the proponent.

LII

The proponent shall upload the status of compliance of the stipulated EC conditions, including results of
monitored data on their website and shall update the same periodically. It shall simultaneously be sent to the
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels
namely; SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sector parameters,
indicated for the project shall be monitored and displayed at a convenient location near the main gate of the
company in the public domain.

LIII
The project proponent shall also submit six monthly reports on the status of compliance of the stipulated EC
conditions including results of monitored data (both in hard copies as well as by e-mail) to the respective
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB.
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LIV

The environmental statement for each financial year ending 31st March in Form-V as is mandated to be
submitted by the project proponent to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the website of the
company along with the status of compliance of EC conditions and shall also be sent to the respective
Regional Offices of MoEF by e-mail.
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4. The environmental clearance is being issued without prejudice to the action initiated under EP Act or any
court case pending in the court of law and it does not mean that project proponent has not violated any
environmental laws in the past and whatever decision under EP Act or of the Hon’ble court will be binding on
the project proponent. Hence this clearance does not give immunity to the project proponent in the case filed
against him, if any or action initiated under EP Act.
5. In case of submission of false document and non-compliance of stipulated conditions, Authority/
Environment Department will revoke or suspend the Environment clearance without any intimation and
initiate appropriate legal action under Environmental Protection Act, 1986.
6. The Environment department reserves the right to add any stringent condition or to revoke the clearance if
conditions stipulated are not implemented to the satisfaction of the department or for that matter, for any
other administrative reason.
7. Validity of Environment Clearance: The environmental clearance accorded shall be valid as per EIA
Notification, 2006, and amendments by MoEF&CC Notification dated 29th April, 2015.
8. In case of any deviation or alteration in the project proposed from those submitted to this department for
clearance, a fresh reference should be made to the department to assess the adequacy of the condition(s)
imposed and to incorporate additional environmental protection measures required, if any.
9. The above stipulations would be enforced among others under the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection)
Act, 1986 and rules there under, Hazardous Wastes (Management and Handling) Rules, 1989 and its
amendments, the public Liability Insurance Act, 1991 and its amendments.
10. Any appeal against this Environment clearance shall lie with the National Green Tribunal (Western Zone
Bench, Pune),New Administrative Building, 1stFloor, D-, Wing, Opposite Council Hall, Pune, if preferred,
within 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

Shri. Anil Diggikar (Member Secretary SEIAA)

Copy to:
1. SHRI JOHNY JOSEPH, CHAIRMAN-SEIAA
2. SHRI UMAKANT DANGAT, CHAIRMAN-SEAC-I
3. SHRI M.M.ADTANI, CHAIRMAN-SEAC-II
4. SHRI ANIL .D. KALE. CHAIRMAN SEAC-III
5. SECRETARY MOEF & CC
6. IA- DIVISION MOEF & CC
7. MEMBER SECRETARY MAHARASHTRA POLLUTION CONTROL BOARD MUMBAI
8. REGIONAL OFFICE MOEF & CC NAGPUR
9. MUNICIPAL COMMISSIONER PUNE
10. MUNICIPAL COMMISSIONER SATARA
11. REGIONAL OFFICE MPCB PUNE
12. REGIONAL OFFICE MIDC PUNE
13. MAHARASHTRA STATE ELECTRICITY DISTRIBUTION CO. LTD
14. COLLECTOR OFFICE PUNE
15. COLLECTOR OFFICE SATARA
16. COLLECTOR OFFICE SOLAPUR
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Maharashtra Pollution Control Board
5f0560ea99513b24b0caeef9

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5f0560ea99513b24b0caeef9
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Maharashtra Pollution Control Board
5f0560ea99513b24b0caeef9

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5f0560ea99513b24b0caeef9
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Maharashtra Pollution Control Board
5f0560ea99513b24b0caeef9

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5f0560ea99513b24b0caeef9
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Maharashtra Pollution Control Board
5f0560ea99513b24b0caeef9

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5f0560ea99513b24b0caeef9
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Maharashtra Pollution Control Board
5f0560ea99513b24b0caeef9

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5f0560ea99513b24b0caeef9
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Maharashtra Pollution Control Board
5f0560ea99513b24b0caeef9

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5f0560ea99513b24b0caeef9
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Application for Consent/ Authorisation

Sir,
I/We hereby apply for*

1. Consent to Establish/Operate/Renewal of consent under section 25 and 26 of the Water (Prevention & Control of Pollution) Act, 1974 as
amended.

2. Consent to Establish/Operate/Renewal of consent under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as
amended.

3. Authorization/renewal of authorization under Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 in
connection with my/our/existing/proposed/altered/ additional manufacturing/processing activity from the premises as per the details given
below.

Consent Information

 
UAN No: Application submitted on:
MPCB-CONSENT-0000095259 24-07-2020

Industry Information

 
Consent To: IIN No.: Submit to:
Establish (Expansion) SRO - Pune I

 
Type of institution: Industry Type: Category: Scale:
Industry O21 Building and construction

project more than 20,000 sq. m
built up area

Orange L.S.I

 
EC Reqd. EC Obtained EC Ref. No.
No Yes SEIAA-EC-0000002310 dated 20/07/2020

Whether construction-buildup area is more than 20,000
sq.mtr.(Existing Expansion Unit)

No

General Information

 
1. Name, designation, office address with Telephone/Fax numbers, e-mail of the Applicant Occupier/Industry/Institution / Local Body.

Name Address
Shashidhar Shetti Opp Golf Course, Shastri Nagar, Yerawada, Pune

Designation Taluka
DGM - Engineering Services Haveli

Area District
Yerawada Pune Pune

Telephone Fax
9822101687 020-40004299

Email Pan Number
shashidhar.shetti@ishanya.com AAACD1388D

2. (a) Name and location of the industrial unit/premises for which the application is made (Give revenue Survey Number/Plot number
name of Taluka and District, also telephone and fax number)

Industry name
M/s Deepak Fertilisers & Petrochemicals Corporation Limited.
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Location of Unit Survey number/Plot Number
S. No. 190(part), 192(part), CTS number 2185-A, Plot Number – B,
Shastri Nagar, Yerawada, Pune 411 006.

S. No. 190(part), 192(part), CTS number 2185-A, Plot Number – B

Taluka District
Haveli Pune

(b) Details of the planning permission obtained from the local body/Town and Country Planning authority/Metropolitan Development
authority/ designated Authority.

Planning permission Planning Authority
PMC PMC

Name of the local body under whose jurisdiction the unit is located and Name of the licence issuing authority

Name of Local Body Name of the licence issuing authority
PMC PMC

3. Names,addresses with Telephone and Fax Number of Managing Director / Managing Partner and officer responsible for matters
connected with pollution control and/or Hazardous waste disposal.

Name of Managing Director Telephone number
Mr Mahesh Meenakshisundaram 9822101687

Fax number Officer responsible for day to day business
0 Mr. Shashidhar Shetti

4. (a.) Are you registered Industrial unit ? Yes

Registration number Date of registration
BO/ROHQ/CR/PN-23923-14-CC6579 May 31, 1979

5. Gross capital investment of the unit without depreciation till the date of application (Cost of building, land, plant and machinery). (To
be supported by an affidavit/undertaking on Rs.20/- stamp paper, annual report or certificate from a Chartered Accountant for proposed
unit(s), give estimated figure)

Gross capital (in Lakh) * Verified * Terms * Consent Fee
30195.78 CA Certificate 1 603916.00

6. If the site is located near sea-shore/river bank/other water bodies/Highway, Indicate the crow fly distance and the name of the water
body, if any.

Distance From Distance(Km) * Name
SH/NH 0.00 --NA--

River 0.00 --NA--

Human Habitation 0.00 --NA--

Religious Place 0.00 --NA--

Historical Place 0.00 --NA--

Creek/Sea 0.00 --NA--

6b. Enter Latitude and Longitude details of site

Latitude Longitude
73534194 18332306

7. Does the location satisfy the Requirements Under relevant Central/State Govt. Notification such as Coastal Regulation Zone.
Notification on Ecologically Fragile Area, Industrial Location policy, etc. If so, give details.

Location Approved Industry
Area

Sensitive Area If Yes, Name Of Area Industry Location with
Reference to CRZ

Yerawada No No NA A2
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8. If the site is situated in notified industrial estate,

 Details
(a) Whether effluent collection,
treatment and disposal system has
been provided by the authority.

Yes STP

(b) Will the applicant utilize the
system, if provided.

Yes STP

(c) If not provided, details of proposed
arrangement.

NA

9.

(a) Total plot area (in squear meter) (b) Built up area and (in squear meter) (c) Area available for the use of
treated sewage/ trade effluent for
gardening/irrigation. (in squear meter)

59399.43 95082.28 12505.94

10. Month and year of commissioning of the Unit.

2020-07-31

11. Number of workers and office staff

Workers staff Hrs. of shift Weekly off
5815 25 8 Sunday

12.

(a) Do you have a residential
colony Within the premises
in respect of Which the
present application is Made
?

No 0

(b) If yes, please state population staying
Number of person staying Water consumption Sewage generation Whether is STP provided?

0 00 No

(c) Indicate its location and distance with reference to plant site.
Number of person staying Water consumption
0 0

13. List of products and by-products Manufactured in tonnes/month, Kl/month or numbers/month with their types i.e.Dyes, drugs etc.
(Give figures corresponding to maximum installed production capacity

Products Name and Quantity

Product
Name

UOM Product
Name

Existing Consented Proposed
Revision

Total Remarks

OTHERS --NA-- Construction of
Commercial
project Ishanya
Mall with 8 nos.
of buildings.

0 0 0 0 0

Products Name and Quantity

Product Name UOM Quantity Remarks
NA --NA-- 0 0

14. List of raw materials and process chemicals with annual consumption corresponding to above stated production figures, in
tonnes/month or kl/month or numbers/month.
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Name of Raw Material UOM Quantity Hazardous
Waste

Hazardous
Chemicals

Remarks

Building Material --NA-- 0 No No 0

15. Description of process of manufacture for each of the products showing input, output, quality and quantity of solid, liquid and
gaseous wastes, if any from each unit process.

Construction of Commercial project Ishanya Mall with 8 nos. of buildings.

Part B : Waste Water aspects

16. Water consumption for different uses (m3/day)

Purpose Consumption Effluent
Generation

Treatment Remarks Disposal Remarks

Domestic Pourpose 633.00 300.00 STP 0 Recycle Fresh water 333
CMD & Recycled
water 300 CMD

Water gets Polluted
& Pollutants are
Biodegradable

0 0 --NA-- 0 --NA-- 0

Water gets
Polluted,Pollutants
are not
Biodegradable &
Toxic

0 0 --NA-- 0 --NA-- 0

Industrial
Cooling,spraying in
mine pits or boiler
feed

0 0 --NA-- 0 --NA-- 0

Others 0

17. Source of water supply, Name of authority granting permission if applicable and quantity permitted.

Source of water supply Name of authority granting permission Qauntity permitted
PMC PMC 650.00

18. Quantity of waste water (effluent) generated (m3/day)

Domastic Boiler Blowdown Industrial Cooling water blowdown
300.00 0 0 00

Process DM Plants/Softening Washing Tail race discharge from
0 0 0 0

* 19. Water budget calculations accounting for difference between water consumption and effluent generated.

Water Budget attached

20. Present treatment of sewage/canteen effluent (Give sizes/capacities of treatment units).

Capacity of STP (m3/day)
310

Treatment unit Size (mxm) Retention time (hr)
255 CMD Capacity Existing, Bar
Screen, Equalization, Areation,
,Settling Tank, ASF, ACF and
Ozonation

228.93 24
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55 CMD Capacity Proposed -
Collection Tank, Areation tank,
MBBR Media, Settling Tank, SF,
CF & UV

150 24

21. Present treatment of trade effluent (Give sizes/capacities of treatment units) (A schematic diagram of the treatment scheme with
inlet/outlet characteristics of each unit operation/process is to be provided. Include details of residue Management system (ETP sludges)

Capacity of ETP (m3/day)
0

Treatment unit Size (mxm) Retention time (hr)
0 0 0

22.

(i) Are sewage and trade effluents mixed together? No

If yes, state at which stage-Whether before, intermittently or after treatment. 0

23. Capacity of treated effluent sump, Guard Pond if any.

Capacity of treated effluent sump (m3) 0

Effluent sump/Guard pond details No 0

If yes, state at which stage-Whether
before, intermittently or after
treatment.

No 0

24. Mode of disposal of treated effluent With respective quantity, m3/day

(i) into stream/river (name of
river)

00 (ii) into creek/estuary (name
of Creek/estuary)

0

(iii) into sea 0 (iv) into drain/sewer (owner
of sewer)

0

(v) On land for irrigation on
owned land/ase land. Specify
cropped area.

23.00 (vi) Connected to CETP 0

(vii) Quantity of treated
effluent reused/ recycled,
m3/day Provide a location
map of disposal
arrangement indicating the
outler(s) for sampling.
Treated effluent reused /
recycled (m3/day)

300

25. (a) Quality of untreated/treated effluents (Specify pH and concentration of SS, BOD,COD and specific pollutants relevant to the
industry. TDS to be reported for disposal on land or into stream/river.

Untreated Effluent

pH 5.5-9

SS (mg/l) 250-350

BOD (mg/l) 300-350

COD (mg/l) 350-450

TDS (mg/l) 2200

Specific pollutant if
any

Name Value

1 0 0

Treated Effluent
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pH 5.5-9

SS (mg/l) 50.0

BOD (mg/l) 30.0

COD (mg/l) 50.0

TDS (mg/l) 2100.0

Specific pollutant if
any

Name Value

1 0 0

(b) Enclose a copy of the latest report of analysis from the laboratory approved by State Board/ Committee/Central Board/Central
Government in the Ministry of Environment expected characteristics of the untreated/treated effluent

NA Proposed Unit

26. Fuel consumption

Fuel Type UOM Fuel Consumption TPD/LKD Calorific value
HSD Ltr/Hr 666.00 0

Ash content Sulphur content Quantity Other (specify)
0 0 1 0

27. (a) Details of stack (process & fuel stacks: D. G. )

(a) Stack number(s) (b) Stack attached to (c) Capacity (d) Fuel Type
1 DG Set 500 HSD

(e) Fuel quantiy (Kg/hr.) (f) Material of construction (g) Shape
(round/rectangular)

(h) Height, m (above ground
level)

111 MS Round 6.0

(i) Diameter/Size, in meters (j) Gas quantity, Nm3/hr. (k) Gas temperature ℃ (l) Exit gas velocity, m/sec.
0.01 0 0 0

(m) Control equipment
preceding the stack

(n) Nature of pollutants
likely to present in stack
gases such as CI2, Nox, Sox
TPM etc.

(o) Emissions control system
provided

(p) In case of D.G. Set power
generation capacity in KVA

Will be provided SPM Will be Provided 500

(a) Stack number(s) (b) Stack attached to (c) Capacity (d) Fuel Type
2 DG Set 500 HSD

(e) Fuel quantiy (Kg/hr.) (f) Material of construction (g) Shape
(round/rectangular)

(h) Height, m (above ground
level)

111 MS Round 6.0

(i) Diameter/Size, in meters (j) Gas quantity, Nm3/hr. (k) Gas temperature ℃ (l) Exit gas velocity, m/sec.
0.01 0 0 0

(m) Control equipment
preceding the stack

(n) Nature of pollutants
likely to present in stack
gases such as CI2, Nox, Sox
TPM etc.

(o) Emissions control system
provided

(p) In case of D.G. Set power
generation capacity in KVA

Will be Provided SPM Will be Provided 500

(a) Stack number(s) (b) Stack attached to (c) Capacity (d) Fuel Type
3 DG Set 500 HSD

(e) Fuel quantiy (Kg/hr.) (f) Material of construction (g) Shape
(round/rectangular)

(h) Height, m (above ground
level)

111 MS Round 6.0

(i) Diameter/Size, in meters (j) Gas quantity, Nm3/hr. (k) Gas temperature ℃ (l) Exit gas velocity, m/sec.
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0.01 0 0 0

(m) Control equipment
preceding the stack

(n) Nature of pollutants
likely to present in stack
gases such as CI2, Nox, Sox
TPM etc.

(o) Emissions control system
provided

(p) In case of D.G. Set power
generation capacity in KVA

Will be Provided SPM Will be Provided 500

(a) Stack number(s) (b) Stack attached to (c) Capacity (d) Fuel Type
4 DG Set 500 HSD

(e) Fuel quantiy (Kg/hr.) (f) Material of construction (g) Shape
(round/rectangular)

(h) Height, m (above ground
level)

111 MS Round 6.0

(i) Diameter/Size, in meters (j) Gas quantity, Nm3/hr. (k) Gas temperature ℃ (l) Exit gas velocity, m/sec.
0.01 0 0 0

(m) Control equipment
preceding the stack

(n) Nature of pollutants
likely to present in stack
gases such as CI2, Nox, Sox
TPM etc.

(o) Emissions control system
provided

(p) In case of D.G. Set power
generation capacity in KVA

Will be Provided SPM Will be Provided 500

(a) Stack number(s) (b) Stack attached to (c) Capacity (d) Fuel Type
5 DG Set 500 HSD

(e) Fuel quantiy (Kg/hr.) (f) Material of construction (g) Shape
(round/rectangular)

(h) Height, m (above ground
level)

111 MS Round 6.0

(i) Diameter/Size, in meters (j) Gas quantity, Nm3/hr. (k) Gas temperature ℃ (l) Exit gas velocity, m/sec.
0.01 0 0 0

(m) Control equipment
preceding the stack

(n) Nature of pollutants
likely to present in stack
gases such as CI2, Nox, Sox
TPM etc.

(o) Emissions control system
provided

(p) In case of D.G. Set power
generation capacity in KVA

Will be Provided SPM Will be Provided 500

(a) Stack number(s) (b) Stack attached to (c) Capacity (d) Fuel Type
6 DG Set 500 HSD

(e) Fuel quantiy (Kg/hr.) (f) Material of construction (g) Shape
(round/rectangular)

(h) Height, m (above ground
level)

111 MS Round 6.0

(i) Diameter/Size, in meters (j) Gas quantity, Nm3/hr. (k) Gas temperature ℃ (l) Exit gas velocity, m/sec.
0.01 0 0 0

(m) Control equipment
preceding the stack

(n) Nature of pollutants
likely to present in stack
gases such as CI2, Nox, Sox
TPM etc.

(o) Emissions control system
provided

(p) In case of D.G. Set power
generation capacity in KVA

Will be Provided SPM Will be Provided 500

27. (B) Whether any release of odoriferous compounds such as Mercaptans, Phorate etc. Are coming out from any storages or process
house.

No

28. Do you have adequate facility for collection of samples of emissions in the form of port holes, platform, ladder\etc. As per Central
Board Publication “Emission regulations Part-III” ( December, 1985 )

Poart hole No Details Will be provided
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Platform No Details Will be provided

Ladder No Details Will be provided

29. Quality of treated flue gas emissions and process emissions. Quantity of treated flue gas emissions
and process emissions.

Sr.
No
.

Stack attached to Parameter Concentration mg/Nm3 flow (Nm3/hr)

1 DG SPM 0 0

(Specify concentration of criteria pollutants and industry/process-specific pollutants stack-wise. Enclose
a copy of the latest report of analysis from the laboratory approved by State Board/Central Board/
Central Government in the Ministry of Environment & Forests. For proposed unit furnish expected
characteristics of the emissions..

NA New Unit

Part - D: Hazardous Waste aspect

 
30. Information about Hazardous Waste Management as defined in Hazardous Waste (Management & Handling ) Rules, 1989 as
amended in Jan.,2000. Type/Category of Waste as per

Waste (Annually) Schedule I
Cat No Type Qty UOM
NA 0 --NA--

Max Method of collection Method of reception Method of storage
NA NA NA

Method of transport Method of treatment Method of disposal  
NA NA NA  

Waste (Annually) Schedule II
31. Details about use of hazardous waste

Name of hazardous
waste/Spent chemical

Quantity used/month Party from whom purchased Party to whom sold

NA 0 0 0

32.

a. Details about technical capability and equipments available with the applicant to handle the Hazardous Waste
00

b. Characteristics of hazardous waste(s) Specify concentration of relevant pollutants. Enclose a copy of the latest report
of analysis from the laboratory approved by State Board/Central Board/Central Govt. in the ministry of Environment &
Forests. For proposed units furnish expected characteristics
0

33.

Copy of format of manifest/record Keeping practiced by the applicant.
0

34.

Details of self-monitoring (source and environment system)
0
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35.

Are you using any imported hazardous waste. If yes, give details.
00

36.

Copy of actual user Registration/certificate obtained from State Pollution Control Board/Ministry of Environment &
Forests, Government of India, for use of hazardous waste.
0

37.

Present treatment of hazardous waste, if any (give type and capacity of treatment units)
0

38. Quantity of hazardous waste disposal

(i) Within factory
0

(ii) Outside the factory (specify location and enclose copies of agreement.)
00

(iii) Through sale (enclosed documentary proof and copies of agreement.)
0

(iv) Outside state/Union Territory, if yes particulars of (1 & 3 ) above.
0

(v) Other (Specify)
0

Part - E: Additional information

 
39.

a. Do you have any proposals to upgrade the present system for treatment and disposal of effluent/emissions and/or
hazardous waste.
NO

b. If yes, give the details with time- schedule for the implementation and approximate expenditure to be incurred on it.
NA

40.

Capital and recurring (O & M) expenditure on various aspect of environment protection such as effluent, emission,
hazardous waste, solid waste, tree- plantation, monitoring, data acquisition etc. (give figures separately for items
implemented/to be implemented).
Capital - Rs. 309.12 lakh, Recurring Cost - 52.20 Lakhs/Years

41.

To which of the pollution control equipment, separate meters for recording consumption of electric energy are installed ?
STP

42.

Which of the pollution control items are connected to D.G. Set (captive power source) to ensure their running in the
event of normal power failure
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STP

43. Nature, quantity and method of disposal of non- hazardous solid waste generated separately from the process of manufacture and waste treatment.
(Give details of area/capacity available in applicant’s land)

Type Quantity UOM Treatment Disposal Other Details
Dry Waste 823 Kg/Day NIL Sale 0

Wet Waste 632 Kg/Day OWC Use as a Manure OWC of Capacity 100 & 750
Kg/Days

44. Hazardous Chemicals – Give details of Chemicals and quantities handled and Stored.

(i) Is the unit a Majot Accident Hazard unit as per Mfg.Storage Import Hazardous Chemicals Rules ?
No

(ii) Is the unit an isolated storage as defined under the MSIHC Rules ?
NA

(iii) Indicate status of compliance of Rules 5,7,10,11,12,13 and 18 of the MSIHC Rules.
No

(iv) Has approval of site been obtained from the concerned authority?
NO

(v) Has the unit prepared an off-site Emergency Plan? Is it updated ?
NA

(vi) Has information on imports of Chemicals been provided to the concerned authority?
NO

(vii) Does the unit possess a policy under the PLI Act?
NO

45. Brief details of tree plantation/green belt development within applicant’s premises ( in hectors )

Open Space Availability Plantation Done On Number of Trees Planted
12505.94 Square meter 6783 Square meter(54 %) 510

46.

Information of schemes for waste Minimization, resource recovery and recycling - implemented and to be implemented,
separately.
NO

47.

(a) The applicant shall indicate whether Industry comes under Public Hearing, if so, the relevant documents such as EIA,
EMP, Risk Analysis etc. shall be submitted, if so, the relevant documents enclosed shall be indicated accordingly.
EC Obtained

(b) Any other additional information that the applicants desires to give
NO

(c) Whether Environmental Statement submitted ? If submitted, give date of submission.
NA

48.

I/We further declare that the information furnished above is correct to the best of my/our knowledge.

49.
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I/We hereby submit that in case of any change from what is stated in this application in respect of raw materials,
products, process of manufacture and
treatment and/or disposal of effluent, emission, hazardous wastes etc. In quality and quantity; a fresh application for
Consent/Authorization shall be made and
until the grant of fresh Consent/Authorization no change shall be made.

50.

I/We undertake to furnish any other information within one month of its being called by the Board

Yours faithfully
Signature : SD
Name : Mr. Shashidhar Shetti
Designation : DGM

Additional Information

 
Air Pollution

Sr No. Air Pollution Source Pollutants APCS Provided Remark
1 DG SPM Will be Provided 0

Separate EM Provided No Other Emission Sources NO

Measures Proposed Will be Provided Foul Smell Coming Out No

Air Sampling Facility Details Will be Provided

D.G. Set Details

Description Capacity(KVA) Remarks
DG 500 6 nos

Hazardous Waste Generation

Hazardous Waste Quantity UOM Treatment Disposal Other Details

CHWTSDF Details

Member of CHWTSDF CHWTSDF Name Remarks

Cess Details

Cess Applicable Cess Paid If Yes, UpTo
No No Jan 1 1900 12:00:00:000AM

Legal Actions

Legal
Action
Taken

Legal Record Of Company Legal Action Details Remarks

No
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